| @) Hone X, AJK, Sinha, J.

Heard the learned counsel for the partSes, The
leasned counsel for the respondents submits that since the
date of receiving the applications appearing in the Givil
Services (Prelininary)Exanination) hes been exgended
an@ the applications of the applicdnts were received
that date and consequently, the applicetions have ady been
accepted by the U.P.S.C. g0 in that view of the matter, 1t has
been sutmitted that these applications have now becoe
infructuous. These fucts are admitted by the learned counsel
for the applicant, .

Consequently, considering the submission and in view
- of the facts thot the applications of the applicants hove since
been accapted by the U,P.5.G.tas a resilt of the exdension of &
the date for receiving the applications for appearing in the @
Civil services (Prelininary) Examination, 1993), anpusea&
e
|

ong have now become infructus and the result, theref is
that they are dismissed as infructuous,
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